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| TEM NO 4 COURT NO. 7 SECTI ON | VA

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).6748/2007

(From the judgenent and order dated 10/04/2006 in WP

No. 2518/ 2002 of The H CH COURT OF M P JABALPUR BENCH AT

GWALI OR)

STATE OF M P. & ORS. Petitioner(s)
VERSUS

MUNNALAL TRI PATH (D) BY LRS & ANR Respondent (s)

(Wth appln(s) for c/delay in filing SLP and prayer for interim
relief and office report) (FOR FI NAL DI SPCSAL)

SLP(C) NO. 6749 of 2007
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPCSAL)

SLP(C) NO 6750 of 2007
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24828 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 27896 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPCSAL)

Cvil Appeal NO. 4427 of 2008
(Wth office report)

SLP(C) NO. 24266 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24267 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24268 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24269 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24270 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24271 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO 24272 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)



(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24273 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 9856 of 2009
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 26507 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 1014 of 2008

(Wth appln(s) for c/delay in filing SLP and permission to file
addi ti onal documents and permission to file counter affidavit
and prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO 7133 of 2005
(Wth prayer for interimrelief and office report)

SLP(C) NO 23996 of 2008
(Wth appln(s) for c/delay in filing SLP and office report)
(FOR FI NAL DI SPOSAL)

SLP(C) NO. 24097 of 2008
(Wth appln(s) for c/delay in filing SLP and exenption from
filing OT and office report) (FOR FI NAL DI SPCSAL)
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Date: 12/01/2012 These Petition were called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE ASOK KUMAR GANGULY
HON BLE MR JUSTICE T.S. THAKUR

For Petitioner(s) M. B.S. Banthia, Adv.
M. Anil Pandey, Adv.
M. Vi kas Upadhyay, Adv.

Ms. Vi bha Datta Makhij a, Adv.

For Respondent (s) Sumant Bhar dwaj , Adv.

Ajit Kumar CGupta, Adv.
Ar chana Pat hak Dave, Adv.
M i dul a Ray Bharadwaj, Adv.
Aj ay Sharma, Adv.
Raj esh, Adv.
Ranmesh Chandra M shra, Adv.
P. Vi nay Kumar, Adv.

Aftab Ali Khan, Adv.
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Daya Krishan Sharnma, Adv.

M. Shiv Sagar Tiwari, Adv.



UPON hearing counsel the Court made the follow ng
ORDER

Cvil Appeal No. 4427 of 2008
and
SLP(C) No. 7133 of 2005

We have heard | earned counsel for the parties.

Consi deri ng t he nat ure of t he controversy
i nvol ved between the parties and al so the order
whi ch has been passed by t he Hi gh Court
connect ed matters uphol di ng t he rights of
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enpl oyees to get pension, we are not inclined to
interfere with t he i mpugned order of the High
Court. The Cvil Appeal and the Special Leave
Petition are disni ssed.

In rest of the Special Leave Petitions

e have heard | ear ned counsel for t he
parties.

Consi dering the facts and circunstances of
the case and del ay which has been involved in
these cases, we are dism ssing the Special Leave
Petitions on the ground of del ay.

( KUSUM SYAL) (VI NOD KULVI)
SR P. A COURT MASTER

(Signed Oder in Gvil Appeal is placed on the file)
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I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 4427 OF 2008

STATE OF M P. & ORS. ... APPELLANT( S)
VERSUS

LAXM NARAYAN SHARMA L. RESPONDENT

ORDER

We have heard | earned counsel for the parties.

Consi deri ng t he nat ur e of t he controversy

i nvol ved between the parties and al so the order which
has been passed by t he Hi gh Court in
matters uphol ding the rights of the enpl oyees to get

pension, we are not inclined to interfere with the

connect ed



i mpugned order of the High Court. The G vil Appeal is

di sm ssed.

(T.S. THAKUR)
New Del hi ;
Dat ed: JANUARY 12, 2012



